Arrest of Students
Delhi (Stat.)

[Shri Ram Niwas Mirdha]

banning meetings, processions, carry-
ing of lethal weapons, etc. Arrange-
ments to maintain peace and order in
the area have been strengthened and
patrolling of the area has also been
introduced.

MR. SPEAKER: The next item
also stands in your name.
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13.33 hrs,

STATEMENT RE. ARREST OF
STUDENTS IN DELHI

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR RAM NIWAS MIRDHA): A
reference was made in this House to
the arrest of 210 studentg near Parlia-
ment House on 11-3-1974 at about
530 rM.

We have since looked into the
matter, The students had voluntarily
courted arrest under Section 188 IPC
by walking into the area where pro-
hibitory orders under Section 144 Cr.
P. C. were in force,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): This is not a viola-
tion of the law.

SHRI RAM NIWAS MIRDHA:
They have been tried by a Judicial
Court and sentenced to seven days’
gimple imprisonment each.... (Inter-
ruptions) except one who was releas-
ed under the Probation of First
Offenders Act. It was not considered
proper or feasible for Government to
interfere with the judicial processes.

SHRI P. G. MAVALANKAR
(Ahmedabad): You call them for a
dialogue and arrest them?

SHRI RAM NIWAS MIRDHA:
However, the Delhi Administration
has been directed to ensure that the
students in jail receive a humane and
sympathetic treatment.. . (Interrup-
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tions) and appropriate facilities We

are informed that the Delhi Adminis-
tration have granted them classifica-
tion ‘B’ as prisoners,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Why not release them?"

13.34 hrs,
MATTER UNDER RULE 377
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way GUARDs
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RAILWAY BUDGET 1974-75 GENE-
RAL DISCUSSION—contd.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): As I have
pointed out yesterday, I am really
very much grateful to the hon. Mem-
bers who have participated in the dis-
cussion on the general budget of the
Railways. Number of valuable sugges-
tions have been made and I am espe-
cially grateful to those Members who
have been good enough to support the
proposals contaned in the Budget.
About 53 hon. Memberg have partici-
pated 1n the Debate and I am glau to
say that out of them 32 have extend-
ed their support to the Budget propo-
sals. The Debate has been very cons-
tructive on the whole and very help~
ful

The main point is on the question
of the freight and fares. There are
two points of consideration which have
got a wvital bearing on this aspect. In
view of the difficulties of the common
man we wanted to keep the burden of
the common man as less as possible.
And, we wanted fo get some more re-
sources from the affluent section of
the society. This has been the guiding
principle in the matter of fixation of
fares and freights. There will be 25
million fonnes of additional goods to
be transported and there will be an
increase of 3 per cent on passenger
fares. The deficit now 1s something in
the neighbourhood of about Rs 9975
crores and this will go up to Rs. 189.1
crores and therefore we had no escape
hut to take recourse 1o inciease in the
freight and also in the fares. We
could mot have transferred to General



